
[Shri M. C. S h ^ l  
agreemoit for relief from or the 
avoidance of double taxation of in­
come between the Govemmeit of 
India and the Government of Ceylon 
published in the Notification No.
S.R.O. 456 dated the 6th February,
1057.

^ 3  Popers laid on the 21 MARCH 1957 Business Advisory 224 
Comamtteee

[Placed in Library. See No. S-47/57].

N onncA T ioN S under Co m pa n ies  A ct

Slirl M. C. Shah: 1 beg to lay on the 
Table a copy of S.R.®. No. i>134, dated 
the 2l8t December, 1956, under sub­
section (3) of Section 641 of the Com­
panies Act, 1956. [Placed in Library. 
See No. S/57].

A m e n d m e n t s  to  C o m p a n ie s  (C en tkal  
G o v e r n m e n t ) G e n er a l  R u l es  
AND F o r m s .

Shri M. C. Shah: I beg to lay on the 
Table, under sub-section (3) of Sec­
tion 642 of the Companies Act, 195ti, 
8 copy of each of the following Nuli- 
flcalions making certain amendments 
to the Companies (Central Govern­
ment’s) General Rules and Forms, 
1956: —

( 1) Notification No. S.R.O. 237, 
datiKl the 12th January, 1957.

(2) Notification No. S.R.O. 3135, 
dated the 12th January, 1957.

[Placed in Library. See No. S-49/57].

H yderabad S tate  B a n k  (C o m p e n s a ­
t io n ) R u les

The Minlsier of Revenue and De- 
fence Expenditure (Shri A. C. Guha):
I beg to lay on the Table, under sub- 
sectiOTi (3) of Section 41 of the State 
Bank of Hyderabad Act, 1956, a copy 
of the Hyderabad Stale Bank (Com- 
pensatibn) Rules. 1956. published in 
the Notification No. S,R.O. 2274, dated 
the 4th .October, 1956.

[Pteced in Library. See No. S-37/57], 
A m e n d m e n t  to  .E m p l o y e e s '  P rov i-  

dent  F u n d s  S c h e m e

.Skri A W  All: I beg to lay on the 
Table, under sub-secti<») (2) of Sec­
tion 7 fit Ihe Employees* Providfint

Funds Act, 1952, a copy of the Noti­
fication No. S.R.O. 217, dated the I9th 
January, 1957, making certain further 
ameadment to the Employees Provi­
dent Funds Scheme, 1952. [Placed in. 
Library. See No. S-50/571.

N o t tfic a t io n  u n der  E m p l o y e e s  P ro­
vident  F u n d s  A ct

Shri Abid All: I beg to lay on the- 
Table a copy of the Notification No. 
S.R.O. 218, dated the 19th January,, 
1957, imder sub-section (2) cl Sectiom 
4 of the Employees Provident Funds 
Act, 1952.

I also beg to lay on the Table a  
copy of S.R.O. No. 529, dated the 16th 
February, 1957. [Placed in Library, 
See No. S-50/571.

M in u t e s  o f  R u l es  C o m m it t e e

Sardar Hukam Sin^h (Kapurthala- 
Bhatinda): I beg to lay on the Table 
a Lopy of the Minutes of the sitting 
of the Rules Committee held on the 
19th March, 1957, [Placed in Library^ 
See N a S-51/57].

COMMITTEE ON PRIVATE MEM­
BERS’ BILLS AND RESOLUTIONS

S ix t y - e ig h t h  R eport

Sardar Hukam SingK (Kapurthala-
Bhatinda): I beg to present the Sixty- 
eighth Report of the Committee on. 
Private M e m b tT s ’ Bills and Resolu­
tions.

•CORRECTION OF ANSWER TO 
UNSTARRED QUESTION NO. 79

BUSINESS ADVISORY COMMITTEE 
F orty-EIGHTH R eport

The Minister of l^irllaiiientary 
Affairs (Shri Satya NaiayaiL SiBha)r
I beg to move:

“That this House agrees with 
the For^'-eighth Report of the 
Business Advisory Committee pre-

*See Part I Debates* dated 21rt 
March, 1957, col.




